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ever body doe» wbit be la doing, than 
there will be <m> end to it.  He is a 
leader of tbe party and he should not 
raise it like this.  I have sot a num­
ber of Call Attention Notices before 
me.  I cannot allow him to raise  it 
like this.

Sbri Hal BaJ Madhok: You can ask
the Government to make a statement 
early.

Mr. Speaker: He  cannot  raise  it 
separately like this.  I will certainly 
consider it  There are so many Call 
Attention Notices'.  Papers to be laid.

12.37 hrs.

PAPERS LAID OX THE TABLE

Eco*"-- - Survey

The Deputy Prime  Minister  and 
Minister of  Finance  (Shri MorarJI 
Deaai): 1 bes to lay on the Table a 
cx»py of 'Economic  Survey'  19CC-ii7. 
IPIotfJ in Lib’ary. See No. LT-336/
<rrj.

Annual rkpurt or National Council 
or Educational  Research and 
Training

The  Minister  of  Education  (Dr. 
IM|(ia Sea): I beg to soy  on  the 
Table ■ copy ©l  Annua: Report of
the National Council of Educational 
Research and Training, New Delhi, fjr 
the  year 1964-65. alongwith  the 
Annual Accounts and the Audit Re­
port thereon (Placed in Library. See 
No. LT-337.67],

Action takkm on AsstmAxcw

Tbe  MisWrr  of  Parliamentary 
Affair* aad Ceaminalisttoas (Dr. Ram 
*»lia> Slsfk): I bag to lay  on  the 
Table following statements »howing 
tha action taken by the Government 
on varisua »wunmr—. promises and 
MriattaUbtt ctvw  tbe MtnMua

during the various sessions of Lok 
Sabha:

Fourth Lok Sabha

1. Supplementary Statement No. I— 
First Session, 1967.

Third Lok Sabha

2. Supplementary  Statement No..
1C—Sixteenth Session, 1966.

3. Supplementary  Statement  No.
VI—Fifteenth Session. 3966.

4. Supplementary  Statement  No.
X—Fourteenth Session 1966.

5. Supplementary  Statement  No.
XI—Thirteenth Session. 1963.

6.  Supplementary  Statement  No. 
XXVI—Seventh Session 1964.

(Placed in Library. See No. LT-338/ 
67].

Shri S. M. Banerjee (Kanpur): Sir, 
during the last session, some  assur­
ances were given.  There  was  an 
assurance given about certain irregu­
larities committed by the Amincband 
Pyarelal tlrm in Kashmir and wc we:e 
told that some  statement  -will  be 
made.  I would only request the hon. 
Minister, through you,  that  if  the 
assurances a re m ven. ’o'. :hos» assur­
ances be fulfilled

Mr. Speaker: There i«  the  Assur­
ances Committee.  They are !ook-ng 
into it. I suppose.

Rsroar or Fjs<jf>*v os Accrrejtr at 
Mins in Ha5s«n District

The Minister of State in the Minis­
try of Labour, Employment and He- 
habllHation  ‘Shri L. V Mlshra):  I
beg to lay on the Table a copy of Re­
port of Enquiry on the fatal accident


